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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

TUESDAY, THE SIXTEENTH DAY OF DECEMBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRt JUSTICE G.M. MOHIUDDIN

WRIT AL NO: 1361 oF 2024

Writ Appeal under clause 15 of the Letters Patent to allow the Writ Appeal by

setting aside the order dated 14-06-2023 in WP. No.14720 of 2021 as modified in lA

No. 1 of 2024 in Wp. No.14720 of 2021 dated 02-09-2024, on the file of the High

Court.

(Amended Grounds, as per court order dt 10-02-2025, Vide lA. No. 3 of 2024 in

W.A. No.1361 of 20241

Between
Telanoana Social Welfare Residential lnstitutions of Sociefy (ne.GQ), Rep' by

ii;$;AGry, ietugu Samkshema Bhavan, [Vlasab Tank, Hyderabad.

...APPELLANT

AND
1 V.Yadagiri Rao, Occ. T_GT fnglish. Retired, TSWRS, Kondurg,. RR.District,

nyo. fiii ruo. eOO,-A.V.Chandra"Heights, Boduppal, Peerzadiguda, Medipally,

R.R.District..

...RESPONDENT/PETITIONER IN WP

The State of Telangana, Rep by its Principal .Secretary, Social Welfare

Oepartment, Secretaiiat, Secreiaridt Buildings, Hyderabad'

The Principal, Telangana Social welfare Residential School, Kondurg, Ranga

Reddy District.
Cili'a.ended as per C.O. dt.181812021 in lA 212021

The Deputy Director, State 4roi! Bql-s-u.Eqqd.v ?lttlig| Shamshabad'
ni-is iiipi6aUea as per C.O. dt. 2ol{ol2o22 in lA o1l2o22
(Not necessary parties) 

...RES'ONDENTS
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lA NO: 2 oF 2024

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filerj in support of the petition, the High Courl may be pleased to

suspend the order dated 02.09.2024 in review l.A.No.1 of 2024 in W.P.No.14720

of 2021 modifying the order in W.P.No.14720 of 2021 dated 14.06.2023, pending

disposal of the writ appss;.

lA NO: 5 OF 2024

Petition uncer Section 151 CPC praying that in the circumstances stated

in the affidavit fileC in support of the petition, the High Court may be pleased to

suspend the order dated 14.06.2023 in WP.No.14720 of 2021 as modified in

lA.No.1 of 2O24 in WP.No.14720 of 2021 dated 02.09.2024, pending disposal of

the writ appeal.

counsel for the Appellant: SRI S.RAHUL REDDY, spL. Gp, attached to the
Off. of ADDL. ADVOCATE GENERAL

Counsel for the Respondent No.1: SRt M.KRUPAKAR

Counsel for the Respondent No.2 & 4: GP FOR SERVTCES

Counsel for the Respondent No.3: SRI S.BHooPAL REDDY, Sc FoR TSWRE|S

The Court made the following: ORDER



AT HTDERABAI)

The Hon'ble The ChiefJustice Sri Aparesh Kumar Singh

and

The Hon'ble Sri Justice G.M.Mohiuddin

W,it eppeat No.tS6t o

Dated:16.12.2025

Between:

Telangana Social Welfare Residential
Institutions of Society (Regd.)
Rep. by its Secretary, Telugu Samkshema Bhavan,
Masab Tank, Hyderabad.

...Appellant

V.Yadagiri Rao and 3 others

...Respondents

Order:

IvIr. s.Rahul Reddy, leamed special Govemment pleader

aftached to the office of the learned Additional Advocate

General for the State of Telangana appea$ for the appellant and

IvIr. M.Krupalsr, learned counsel appea^ for respondent No.1

(hereinafter refeffed as 'the \frit Petitioner).

2. \frit Petitioner, a Trained Gr:aduate Teacher (TGT), has

approached the learned \7rit Court, after rerirement, with the

grievance of not counting the period of contractual service from

and
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the date c,f his initial appointmenr dll the date of his

regiaizati<tn as qualifying service for the purpose of pension.

Fle'alleged rhat it is conrraryto G.O.IzIs.No.59 Social W'elfare

[RS.l] Depanment dated |O.O8.2OO7, bywhich his services were

FIe also praired for a direction upon rhe

respondents in the Vrit Petition/State to pay the recovered

amount of fu.4,55,087/- from the gratuity benefits. The said

Writ Petitio, was disposed of yitle order dated 1,+.06.2023, with a

direcdon to the state ro re-compure the pensionary benefits of

the petition,:r by treating his services from the date of initial

appointmenr: and refund the amount recovered within a

stipulated period. Aggrieved by the same, rhe State filed a

Review Petition. However, by onder dated, 02.09.2024, the said

Review Petidon was allowed only to the exent of corsidering

the services rendered by the l$7rit petitioner prior to his

notionally for the pur?ose of pension and

pensionary benefits. The order with regarrd to refund of the

amount recovered from the Vrit petitioner was however not
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modified. Respondent No.2 in the \7rit Petirion-Telangana

Social Velfare Residential Instirutions of Sociery has preferred

this App.rl being aggrieved by the order dated L4.06.2023,

passed in the Writ Petition as.well as the order dared 02.09.2024,

passed in the Review Petition.

3 \We have heard learned counsel for the parties and taken

note of the relevant materials paced on record.

4. G.O.I\,{s.No.59 Social \Welfare tRS.ll Department

dated 10.08.2007 dtd nor stipulate aurty condition to count rhe

services of Teachen from the initial date of their conrractual

employrnent. It only allowed to certain conrracrual Teachers,

rela:<ation in.qualification of holding Post Graduate degree for

being recruited in TGT cadre on regular basis. with regard

to 42 Teachers, who do not possess B.Ed qualification in the I
relevant methodology, suitable time was allowed to them to

acquire the requisite qualification and thereafter their services

would be regulanzrd in TGT cadre only. The subsequent
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Circular dated 2t.08.2007, issued by the Andhra Pradesh Social

\welfare Res ide ntial E ducational Institutioru Sociery Hyder:abad,

with refercnce ro G.o.tv{s.No.59 dated Lo.ol.2oo7, srares ar

para 3 that under Agenda No.1 approved bythe: 49th Board of

Govemors meeting held on 26.05.2007, the order of

reg,ianzatir:,n urill be prospective ignoring past services for all

pu{poses o[ Senioriry Morirory benefits etc. G.O.Iv[s.No.5g

dated 10.0i1.2007 and circular dated 2i,.08.2007 remained

unchallenged till fili"g of the aforesaid Vrit Petition by the Vrit

Petitioner aJter his retirement. Learned \flrit C-ourt proceeded to

allow the re'lief, sought by the \7rit Petitioner, being guided by

Rules L3 and L4 of the Revised Pension Rules, 1980, placed

before it b,vthe tVrit Petitioner.

5. Learn.:d Special Government Pleader has relied upon a

decision of the Ap.* Court in Director General, Doordarshan

Prasar Bharti Corporation v. Magi H.Desail. I

1 
2023 ScC onLine Sc a36

(
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6. Learned counsel for the writ petitioner has relied uPon a

decision of the ersrwhile F[gh Coun of Andhra Pr:adesh in

M.Ramachandra Reddy v. The Principal Secretary to

Government of Andhra Pradesh, Social Welfare

Department [order dated 13.L2.20L7 in \X/.P.No.22486

of 2000], a copyof which is arrnexed to the counter-affidavit.

7. We find that the decision in the case of M.Ramachandra

Reddy (r"po) is not pertaining to similarly situated persons.

The said case relates to regiartzation of senrices of certain

TGTs on the basis of G.O.I[s.No.212 Finance Sr Planning

(FSfl.PCIIII) Department dated 22.04.199 4 -

8. The case of the \7rit Petitioner revolves around

G.O.VIS.No.59 dated 10.08.2007, under which his senrices v/ere

regularized. G.O.I\{s.No.59 dated 10.08.2007 and Circular

dated 2I.O8.2OOZ expressly deny counting of past senrice for the ;

pu{pose of senioricy or monetary benefits prior to the date of

regulanzation of services.

\
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9. Leamed Writ Coun failed to tale into considerarion the

aforesaid fa.ct while allowing the relief sought by the Vrit

Petitioner. Therefore, we are inclined to urerfere in the order

dated 14.06.2023, passed in the Writ Petition to the extent it has

directed courting of past service of the \X/rit Petitioner

notionally ltcr the purpose of persionary benefits. \(/e are,

however, not inclined to inter{ere with the impugned direction

with regard to refund of the amount recovered from the Vrit

Petitioner.

10. AcconJingly, the instant Vrit Appeal stands allowed in the

nunner and to the extent indicated above. No costs.

As a sequel, miscellaneous peririons, pending if any, stand

closed.
SD/-R. KARTHIKEYAN
DEPUW REGISTRAR
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1. The Principal Secretary, Social Welfare Department, Secretariat, Secretariat
Buildings, Hyderabad, State of Telangana.

2. The Princip;il, Telangana Social Welfare Residential School, Kondurg' Ranga
Reddy District.
The Lieputy Director, State Audit Ranga Reddy District, Shamshabad.
The Secreiary, Telangana Social Welfare Residential lnstitutions of Society
(REGD), Telu-gu Samkthema Bhavan, Masab Tank, Hyderabad.
One CC to tiRl M.KRUPAKAR, Advocate [OPUC]
One CC to {iRl S.BHOOPAL REDDY, SC FOR TSWREIS [OPUC]
Two CCs tr ADDL. ADVOCATE GENERAL, High Court for the State of
Telangana at Hyderabad [OUT]
Two eCs to GP FOR SERVICES, High Court for the State of Telangana at
Hyderabad OUTI
Two CD Cooies

3.
4.

5.
6.
7.

8.

Ht-= GJP
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HIGH COURT

DATED | 1611212025

ORDER

WA.No.1361 of 2024

ALLOWING THE WRIT APPEAL,

WITHOUT CIOSTS
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